fUnder Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,

Form A

PUBLIC ANNOUNCEMENT

2016]

FOR THE ATTENTION OF THE CREDITORS OF MAA TARINI INDUSTRIES LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

Maa Tarini Industries Limited

Interim Resolution Professional

2 Date of Incorporation of Corporate Debtor 01/08/2000
3 Authority under which Corporate Debtor is incorporated / ROC, Cuttack
registered
4 Corporate Identity number / Limited fiability identification U271030R2000PLCO0629S
number of Corposate Debtor
5 Address of the Registered Office and Principal Office (If any) N4/12, GROUND FLOOR CIVIL, TOWNSHIP
of Corporate Debtor ROURKELA, Sundargarh OR 769004 IN
6 Insolvency Commencement date in respect of Corporate 26/07/2021 (Order uploaded on 27/07/2021)
Debtor
7 Estimated date of closure of Insolvency Resolution Process 20/01/2022
8 Name and Registration Number of the Insolvency Professional | Name: Sanjit Kumar Nayak
acting as Interim Resolution Professional Registration No: IBBI/IPA-003/IP-N0C079/2017-
18/10702
9 Address and e-mail of the Interim Resolution Professional, as 30 E, Haramchan Ghosh Lane
Registered with the Board Suryadeep, Flat- 2B, Beliaghata
Kolkata-700085
sknavak31demail.com
10 | Address and e-mail to be used for Correspondence with the 30 E, Haramohan Ghosk Lane

Suryadeep, Flat- 2B, Beliaghata

Kolkata-700085
ip.sknayak31@gmail.com

05/08/2021,(14 days from the date of receipt of Copy
of Order by IRP i.e. 27/07/2021 )

Il | Lastdate for submission of claims

12 | Classes of creditors, if any, under clause (b) of sub-section Not Applicable
(6A) of section 21, ascertained by the Interim Resolution
Professional

13 | Names of Insolvency Professionals identified to act as Not Applicable

Authorised Representative of creditors in a class (Three names
for each class)

14 (2) Relevant Forms and

(b} Details of authorized representatives are available

| at:

Natice is hereby given that the National Company Law Tribunal, Kolkata has ordered the commencement of a Corporate Insolvency
Resolution Process of the Maa Tarini Industries Limited .on 26/07/2021 (Copy of the order received on 27/0712021)

Web link: (ihttp://ibbi.gov.in/downloadform html
Physical Address: NA

The Creditors of Maa Tarini Industries Limited are hereby calted upon to submit their claims with proof on or before 09/08/2021 to
the Interim Resolution Professional at the address mentioned against entry No. 10

A Financial Creditor shall submit their claims with proof by electronic means only, All ether Creditors may submit the claims with
proof in persons, by post or by electronic means,

A Financial Creditor belonging to a class, as listed against the entry no. 12, shall indicate its cheice of authorised representative from
the three insolvency professionals listed against entry No. 13 to act as authorised representative of the class [specify class] in Form
CA.

Submission of false of misleading proofs of claim shall attrect penalties,
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s
Sanjit Kumar Nayak

Interim Resolution Professional of Maa Tarini Industries Limited
Regd. No, IBBI/IPA-OQ3/IP-NC0079/2017-18/10702

Place: Kolkata
Date:29/07/2021

SANJIT KUMAR NAYAK
INSOLVENCY PROFFSSIONAL
1BBI/IPA-003/1P-N00079/2017-18/10702



